Government of India
Minigtry of Finance
Department of Revenue
Central Board of Direct Taxes

New Delhi, the l“‘t*z"gﬁ-

NOT IF TCATY ION
(INCOME TaAX)

8. 0. No, ‘ In exerciseléf the powerg conferred by subre%unae
(iv) of clause (23C) of Section 10 of the Income=~tax Act, 1961
(43 of 1961), the Central Government hereby notifies PRATARITA
BRAHMA KUMARIS ISHWARIYA VISHWA VIDYALAYA, MOUNT .ABU, RAJASTHAN
for the purpoge of the sald sub=-clause £Or the asgegsment years
1994-95 to 1997-'98 gubject :rta the follewing conditiens, namelyf=-

¥

(1) | the assessee will spply its income, or accumulate fer
" application, whelly and exclugively te the ﬁbjects feor
:Whil'-‘h it ig establishedg

{i1) the aggeessee will not invest or depegit itg flipdsg
(Other than voluntary contributions received and :
maintained in the form of jewellery, furniture etg,) .
for any period during the previeusg yeary relesvant
to the agseggment vears menticned above “otherwisge .

.than ih any one or more of the ferms of madeg gpecified
in gub«gection (5) of sSection 11; _

(111) thig notification will not apply in relatien te any.
income beling profits and gaing of buginess, unlegs
the buginegg is incidental to the attainment of the
objectiveg of the agssegsee and geparate becks of
accountg are maintained in respect of guch businegs,

NP

( §AMAR BHADRA )}
uNDER EF(,TRLTARY T¢ THE GOVT, OF INDIA
Notification Mo, \e%bl (F, No, 197/?3/93-—.1n-1}
To

The Manacer,

Goverment of India Pregg,

Ring Road, Msyapurl Irdustrigl Area,
(Me gar Rajourl Garden), Neyw Delhi,



